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EA/ORDER

Per Shri A.T.Varkey, JM

This is an appeal filed by the revenue against the order of Ld. CIT(A), Jalpaiguri
dated 08.05.2014 for AY 2005-06.

2. None appeared for the revenue and no adjournment sought, however, on perusal of
the ground no.1 of the appeal, we note that the revenue is aggrieved by the decision of the
Ld. CIT(A) while condoning the delay of 73 days for filing of appeal before him have not
assigned any reason for such condonation. The Ld. AR was fair enough in conceading the
fact that nowhere in the impugned order, the Ld. CIT(A) has given any reason for
condonation of delay of 73 days in filing the appeal before the Ld. CIT(A). Therefore, in
the interest of justice and fair play, we are inclined to set aside the order of the Ld. CIT(A)
and remand the matter back to the file of Ld. CIT(A) to decide the application for
condonation of delay in filing the appeal before the Ld. CIT(A) in accordance with law.
Thereafter, the Ld. CIT(A) may decide the appeal on merit de novo in accordance to law,

incase he condones the delay. With the aforesaid observation, we set aside the order and
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remand the matter back to the file of the Ld. CIT(A) and direct the Ld. AR to be present
before the Ld. CIT(A), Jalpaiguri on 12.09.2017. No separate notice to be issued in this

respect. The appeal of revenue is allowed for statistical purposes.
3. In the result, appeal of revenue is allowed for statistical purposes.

Order is pronounced in the open court on 14.07.2017
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